
(Open Court) 

CENTRAL ADMII?STRATIVETRIBUNAL 

ALLATIABkD pENCH ALLAHABAD 

ORIGINAL APPLICATION NO. 475 of 1993 
I 

Al]ahabad this the 25t day of April 2000 

CORAM : .on'ble Mr. Rafiq Uddin, Member (J) 

ble  Mr. M.F.  Singh Member  (A)  

Roop Kish re Singh S/o 5hri Surjan Lai, 

R/o 458/A India Ofting Railway Colony, 

T.P. Naga Kanpur-23 

....Applicant 

C/A 	Sh i B.N. Singh 

Versus 

1, Union 

North 

Allah 

2. Divis 

Allah 

3. Divis 

North 

of India through Divisional Rail Manager 

rn Railway Allnhabad Division 

bad. 

onal Account Officer, Northern Railway 

bad. 

onal personnel officer 

rn Railway, 

All ahabad. 

..., Respondents 

C/R 	Sh i S.C. Ilripathi 

Sh i A.V. Srivastava 

ORD:3 R 

(By Hon'b e Mr. Rafia Uddin, Member (J) 

The applicant has filed this O.A. for the 

direction to be issued to the respondents to regularise 



his servi e on the post of Ferro Printer from the date 

	

of his 	
motion on that post and for arant him 

proper se iority and other benefits. 

2. 	
The admitted case of the parties is that 

the applicant was initially appointed as casual labour 

w.e.f. 1 .09.1977 and was also granted temporary 

status w e.f. 23.02.1981. 

The applicant is working as Ferro Printer 

in the •rade of Rs. 825-
1200/- w.e.f. 21.01.1989. 

The gri vance of the applicant is that his service 

on the ost of Ferro rinter be regularised from 

that date. 

4. 	
The case o the respondents on the other 

had is that applicant is working as Ferro Printer 

agains a work charge post because there is no 

perman nt post of Ferro Printer, hence, his service 

on than post cannot be regularised. But the applicant 

is bei g paid salary in the grade of Rs. 825-1200 

regula ly since October 1993 and his arrear of 

salary has also been paid in the month of October 

1993. Hence, the applicant has no case and application 

lia l= to be dismissed. 

5. 
We have perused the record. 

6. 
It is evident from the counter reply filed 

by th- respondents that the service of the applicant 

has •t been regularised on the fresh post of Ferro 

printer because no permanent post is available. But 

mere y because the applicant is being paid salary 

of that post direction cannot be issued to the 
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responde s to regularise his service for want of 

post Per/ Printer. Therefore, applicant has no case. 

However, the respondents are directed to regularise 

the serv i ce of the appl_cant as and when the post of 

Ferro Pr nter is available in the grade of Rs. 825-1200/- 

as per r les. The O.A. is disposed of accordingly. 
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